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IN THE CENTRAL ADAINISTRATIVE TRIRUMAL, JAIFUR BINCH, JAILEUR,
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Rzspondents

Mr., K.L. Thawani Coanzel for the zo

: pplicent
Mr, LN, Shrinal : Consel for the respandznts,

C ORAM

Hon'ble Mr, Gopal Krishna, Member (Judicial)
Hon'ble Mr, Q,P, Shamma, Maember (Administrative)
Fon HON'BLS MR, GOPAL KRLSHNA, MEMBZR (JUDICIAL)
olicart Pawan [Dwar Madnawat in this applicetion
u/s 19 of the Administrative Tribumals Act, 1925, has sought

a direction to the respondents {for sonsidering his caese {for

regular appointm:nt as Extvas DReparimental Pacler, Shopping
Centre Fost Oifice, Kota,

2. We have heard the lzamed counsel far the oartiass,
3. During the course of av (_‘H,lllr“rll th2 learn2d counsel

apoointad an an S.tra Dapartmantal Mail -Peon in the Shaooving
Centre Fost Office at Fota, In view of this position, the
A
grievance of the zpplicant doss not suivivagy)
4, Ths result is thet this apolication is dismissed ab

the adwnission stage, with no ovder as Lo costs,
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(O;P.SH“E%AS (GOPAL FRISHNA)

MEMBER(A) MEMBER (J)



